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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BCNC'I 

AT HYDERABAD 

Ut, of Decision 	13.6.94, 

1, R. Chancirarao 
G.V. Prasad 
1,5,, Prakashrao 
B. Satyam 

S. I), Vijayamela 
6. C. Su ahmayam 
77. Ci'.. Sa 	isi Rao 
Be P.S.V. tthiraju 
9. 0. Sivaprasad 
10•  P.V. Narasjnga Ra3  

Vs 

1. Union of India rep, by 
the Secretary, 
Ministry of Defence, 
New Delj — 1. 

2, Chier of Naval Starr 
Nav3j HEadquarters 
New Deli •  

3. General Plaiager 
Naval Armament Depot 
tiisakhapatnarn_530 009• 
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ABKO 

.. Applicants 

,. Respondents 

Counsel for the Applicants 	fir, N, Ran flohan Rao 

Counsel for the Respondents 	1r, N.R. Devaraj, Sr. CCSC. 

CORAPI: 

- 	THE 110N'BLE SRI A.B. CORTnI 	MEMBER (ADPIN.) 

: THE dONSLE SARI T. Cd ANQRASEKhARA REDO? 	MEMBER (JuOL,) 
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X As per 1-Ion'ble Shri A.B.Gotthi, t*mber (Admn.) X 

The relief claimed by the applicants is for 

a directioQ to the respondents to regularise their 

services from th.e dates of their initial appointment 

- 	 as LJJ.C. w: 	all consequential benefits. 

• 2v 	At the very outset1  learned counsel for the 

applicants has drawn our attention to judgement dated 

26.3.91 in OA.79/90 wherein the applicants were siuilarly 

situated as the apnlicants in the present OA. While 

disposing of -O.A.79/90, this Tribunal directed the 

respondents to regularise the services of the applicants 

in the said OA from the dates of their initial appointments 

ignoring the usual technical breaks in service. 

The applicants herein on learning about the 

judgement in 0A.79/90 approached the respondents for 

granting them also similar benefit. The respoents? 

instea f examining the request of the applicants 

objectively1  turned dawn the request by merely stating 

that the benefit of the judgement in OA.79/90 would 

be restricted only to the applicants, therein. We 

find tQ justif-iCfàtiofl for such attitude taken by the 

respon4ents. 

Mr.N .R.Devraj, learned Standing Counsel for 

the respondents has taken us throuh the reply affidavit 

at and also requessome additional time may given to him 

in this matter. iJe are not inclined tt accept this 

request mainly because the applicants herein are being 
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denied similar benefit as that given to their colleagues0 

1' 
uflnecec-9&tt+fl No useful purpoEe would be served by 

further delaying the grant of relief to the applicants. 

5. 	in view of the afore-statS this O.A. 15 

also disposed of with a direction ':0 the respondents 
rt 

to consider the regularisationefl:iCes of the applicants 

as L.D. 1from the dates of their initial appointments 

ignorinJ the breaks in Service. The applicants will 

be entitled to all consequential benefits as have 

already been granted by the respondents to similarly 

situated employees who were given the benefit of 

regularisation in compliance with the judgements of 

the Tribunal. Respondents to comply with these directions 

within a period of 4 months from the date of communication 

of this order. There shall be no order as to costs 

.tRT!FTb TO Fr TRUE C 

Court Off:er \ 
entrgj Admjrjjct• 	Trunzi 

Hvderad 

Copy to:- 	 - 

1.' The Secretary, Ministry of Def'enco,Uniofl of India, 

New DelhiTl. 

; Chief of Naval 5taf'f, Naval Head Quarters,New Delhi. 

3, General Manager, Naval Armament Depot, Visakhapatnam. 
Pin: 530 009. 

- 	 -AcoOnecopyaho Mf.N0Ram F9ohan Rao, Advocate,C.A.T., 
Hyderabad.. 

5r.CGSC., C.A.T., Hyderabad. 

6.,_0jcopytct4p.rary,CAT.0 Hyderabad, 

spare copy. 
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